
State vs. Unknown
E. FIR no. 018539/2021
PS Preet Vihar

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application for release of Vehicle no. DL-7S-BY-
9977 (motor-cycle) on superdari

Present: Ld. APP for the State.
Sh. Rajiv Pratap Singh, ld. counsel for the
applicant.

Submission heard. Reply of IO perused.

Instead of releasing the vehicle on superdari, I am of

the considered view that the vehicle has to be released as per

directions of Hon’ble Supreme Court in case titled as Sunder

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638

wherein it has been held that :

“Vehicle involved in an offence may be released to

the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle,

valuation report, and a security bond.



69. The photographs of the vehicle should be

attested countersigned by the complainant, accused

as well as by the person to whom the custody is

handed over.

70. The production of the vehicle should not be

insisted upon during the trial. The panchnama and

photographs along with the valuation report should

suffice for the purposes of evidence.

71. Return of vehicles and permission for sale

thereof should be the general norm rather than the

exception.

72. If the vehicle is insured, the court shall issue

notice to the owner and the insurance company for

disposal of the vehicle. If there is no response or

the owner declines to take the vehicle or informs

that it has claimed insurance/re/eased its right in

the vehicle to the insurance company and the

insurance company fails to take possession of the

vehicle, the vehicle may be ordered to be sold in

auction.

73. If a vehicle is reply not claimed by the accused,

owner, or the insurance company or by a third

person, it may be ordered to be sold by auction.”



The view of the Hon’ble Supreme Court has been

reiterated by Hon’ble Delhi High Court in case titled as Manjit

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and law laid

down by higher courts, vehicle in question be released to the

registered owner as per RC after due identity verification to

be conducted by IO/SHO concerned and on furnishing

security bond as per valuation report of the vehicle. After

preparation of panchnama of the vehicle and furnishing of

security bond as per directions of Hon’ble Supreme Court, the

vehicle be released by the IO.

Panchnama and valuation report shall be filed in the

court along with charge sheet/within one month.

Copy of this order be given dasti to applicant/his

counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/20.07.2021



State vs. Rahul Parcha @ Vishwas
FIR no. 147/2021
PS New Ashok Nagar
U/s 394/511/34 IPC
& Sec. 25 Arms Act

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail

Present: Ld. APP for the State.
Sh. Pankaj Bhushan, ld. Counsel for the
applicant/accused.
IO ASI Amarjeet through VC.

Submission on the bail application heard. Reply filed

by the IO perused.

It is submitted by ld. defence counsel for the

applicant/accused that he is innocent and has been falsely

implicated in the matter and he is in J.C since 29.05.2021. It is

further submitted by ld. Counsel for the applicant/accused that

there may be scuffle between the parties, which might be given

the colour of robbery by the Investigating Agency. It is further

submitted that nothing incriminating has been recovered from the

applicant/accused and the alleged recovery has been planted upon

him in order to falsely implicate him in the present matter. It is



further submitted that investigation qua the accused has also been

completed, hence no fruitful purpose would be served by

keeping the accused/applicant in custody. Hence, it is prayed, that

accused/ applicant may be granted bail.

Bail application is opposed by the ld. APP stating

that allegations are serious in nature and co-accused persons are

yet to be arrested and as such it is prayed that bail application be

dismissed.

I have heard rival submissions and perused the reply.

There is an allegation against the applicant/accused

that he along with his co-accused persons/accomplices came at the

shop of the complainant Hari Om in a motorcycle and there they

had made an attempt to rob the complainant after showing him a

pistol like weapon. Applicant/accused has refused to take

participate in the TIP. Co-accused Vishal is yet to be arrested.

Allegations against the applicant/accused are serious in nature.

Hence, no ground to grant bail to the applicant/accused is made

out at this stage. The bail application is hereby dismissed.

Copy of the order be sent to the Jail Superintendent

concerned, for necessary information and compliance, if any and

to supply the copy to the accused.

Copy be given dasti to the ld. Defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/20.07.2021



State vs. Firoj Alam
FIR no. 166/2021
PS Preet Vihar
U/s 379/356/34 IPC

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. S.K. Chaudhary, ld. counsel for the applicant/
accused.
IO ASI Sukhvir is present.

Accused is stated to be in JC.

It is submitted by ld. defence counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he is in J.C since 29.05.2021. It is

further submitted by the ld. defence counsel that as per the

prosecution case, the applicant/accused was using his own

motorcycle, but it is fact of general perception that no criminal

would use his own motorcycle in commission of any offence. It



is further submitted that IO has not even taken the CCTV

footage from any of the nearby shop or metro-pillar indicating

presence of accused at te spot. It is further submitted that

nothing has been recovered from the applicant/accused and

investigation qua the accused has also been completed, hence

no fruitful purpose would be served by keeping the

accused/applicant in custody. Hence, it is prayed, that accused/

applicant may be granted bail.

Ld. APP opposed the bail application and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

On specific query, IO has failed to give any

satisfactory explanation as to why the he has not made any

effort to collect the CCTV footage from the spot.

The accused is shown to be in custody since

29.05.2021. Admittedly, the incident had taken place in day

light and the place of incident is situated at a place, where

movement of general public could not be ruled out. IO ought to

have collected CCTV footage from any of the nearby

shopkeeper. The applicant/accused is not previously involved in

any similar nature of case. Investigation qua the

applicant/accused has already been completed, hence no fruitful

purpose is going to be served by keeping him in custody further

as his custody is not required for further investigation. This

is a period when there is need of decongestion of jails due to

COVID 19 Pandemic. Considering the aforesaid circumstances,



submissions of ld. defence counsel and nature of offence in

question, the accused/ applicant is hereby granted bail on

furnishing bail bond in the sum of Rs. 20,000/- with one surety

in the like amount to the satisfaction of ld. M.M/Ld. Link

M.M/ld. Duty M.M. With these observations, application stands

disposed of.

Copy of the order be sent to the Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/20.07.2021



State vs. Puneet Sharma @ Ashu
FIR no. 194/2021
PS Preet Vihar
U/s 379/356/411 IPC

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Yogesh Kumar, ld. counsel for the applicant/
accused.
IO is absent.

Accused is stated to be in JC.

Reply to the bail application filed.

Further submissions heard.

Let IO be summoned to appear with the status of

the pending cases against the applicant/accused, on the next

date of hearing.

List this application for further consideration on

24.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/20.07.2021



State vs. Mukesh
FIR no. 72/2021
PS Preet Vihar
U/s 408/409/420/120-B IPC

17.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application moved on behalf of the applicant/
accused for extension of interim bail.

Present: Ld. APP for the State.
Sh. V.S. Sharma, ld. counsel for the applicant/
accused.
Sh. Raj Verma, ld. counsel for the complainant.

Further submissions heard.

Ld. counsel for the applicant/accused submits that

applicant/accused was discharged from the hospital on

18.07.2021, but presently he is not feeling well. However, ld.

counsel for the applicant/accused undertakes to produce the

applicant/accused on 24.07.2021 before the court and requests

that his interim bail may kindly be extended till 24.07.2021.

The request is opposed by the Ld. APP as well as

ld. counsel for the complainant.

However, on the undertaking given by ld. counsel

for the applicant/accused as well as in the interest of justice,

interim bail of the applicant/accused is further extended till



23.07.2021. Bail bonds already filed by the applicant/accused is

also extended further till 23.07.2021.

Applicant/accused is directed to appear physically

in the court on 24.07.2021.

List this application for further consideration on

24.07.2021.

Copy of this order be sent to the to Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/20.07.2021



CC no. 177/2021
Dharmendra Gupta vs. Rahul Gupta & Anr.
PS Preet Vihar

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

Present : Complainant with counsel Sh. Deepak Maharaj
through VC.

Reply filed by the IO.

IO is absent.

Further submissions heard on behalf of the

complainant on application u/s 156 (3) Cr.P.C.

Clarifications required from the IO as to whether

any cognizable offence is made out or not on the basis of

inquiry conducted by him.

Let the IO be summoned for 24.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/20.07.2021



CC no. 51124/2016
Surinder Arora Vs. Ashok Kumar Suneja

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This case is listed for Final Argument today.

Present: None for the complainant.

Accused with counsel Sh. G.C. Joshi through VC.

Part arguments heard.

Let a court notice be issued to the complainant to

join the proceedings and to address final arguments on the next

date of hearing.

List the matter for F/A on 03.08.2021.

(PANKAJ ARORA)
ACMM(EAST)/KKD/20.07.2021



State vs. Vishal
FIR no. 143/2019
PS New Ashok Nagar

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application seeking permission to sell out of the
vehicle No. DL-3C-CP-0836

Present: Ld. APP for the State.

Sh. Rajesh Kumar, ld. counsel for the applicant.

Submission heard. Application perused.

Ld. counsel for the applicant submits that accused

in the aforesaid matter has already expired.

Let Death Verification Report (DVR) of the

accused be called from the SHO, PS New Ashok Nagar on next

date of hearing.

List this application with case file on 05.08.2021.

(PANKAJ ARORA)
ACMM(EAST)/KKD/20.07.2021



State vs. Rohit
FIR no. 102/2019
PS New Ashok Nagar
U/s 33 Delhi Excise Act

20.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

Case file is taken up today on a bail application u/s 437 Cr.P.C
moved on behalf of the applicant/accused.
Present: Ld. APP for the State.

Sh. U.K. Rai, ld. counsel for the applicant/
accused.

Accused is stated to be in JC.

It is submitted by ld. defence counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he was earlier on bail, but he was

sent to JC on 04.03.2021 after he failed to appear before the court

on date fixed and NBWs were issued against him. It is further

submitted by the ld. defence counsel that nothing incriminating

has been recovered from the applicant/accused and investigation

qua the accused has also been completed and charge sheet has also

been filed, hence no fruitful purpose would be served by

keeping the accused/applicant in custody. Hence, it is prayed, that

accused/ applicant may be granted bail.



Ld. APP opposed the bail application and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The accused was sent to J.C on 04.03.2021. He has

already suffered incarceration for a period more than 4 months.

Investigation qua the applicant/accused has already been

completed and charge sheet has also been filed, hence no fruitful

purpose is going to be served by keeping him in custody further.

This is a period when there is need of decongestion of jails due to

COVID 19 Pandemic. Considering the aforesaid circumstances,

submissions of ld. defence counsel and nature of offence in

question, the accused/ applicant is hereby granted bail on

furnishing bail bond in the sum of Rs. 15,000/- with one surety in

the like amount to the satisfaction of ld. M.M/Ld. Link M.M/ld.

Duty M.M. With these observations, application stands disposed

of.

Copy of the order be sent to the Jail Superintendent

concerned, for necessary information and compliance, if any and

to supply the copy to the accused.

Copy be given dasti to the ld. defence counsel.

Case file be put up on the date fixed for the purpose

fixed.

(PANKAJ ARORA)
ACMM (EAST)/KKD/20.07.2021


